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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD aamgy:
' AT HYDERABAD
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0A No.727/93 . Date of Decision: 5TH NOV. 1996

Betwasn:-

Y.R.V; Iyer 7
AND g | -

1. Union of India
Raprasented by Sacratary,
Ogpartment of Posts,

NEW DELHI

2, Shri 0.P. Nisra,
Commi ssionar for
Ogpartmental Inquiries.

Central Vigilance Commission,

NEW -DELHI

Counsel for thea Appli%&ht

Counsal for the Raspondents

CORAM

.. Applicant

..ﬂbspondents

mn; S; Ramakrishna Rao

Mr. V. Bhimanna

TuagzanrsLE SHRI .R. RANGARAJAN: MEMBER (ADMN.)

‘THEZHON*BLE snnzqa’s JAT PARaNESHUAR MEMBER(JUDL.)
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OA No.727/93 . Date: STH NOVEMBER, 1996

JUDGEMENT

(ORAL ORDER PER HDN'QLE SHRI R, RANGARAJAN: MEMBER (ADMN.)

Heard fMr. S; Ramakrishna Rao for applicant and

Mr. V. Bhimanna for respondents.

Bafore ue‘tgke up this case we want to express our kﬁh
anguish with regard to the pos.i.tion of the case at prgent.@“ﬁ”“‘@“
The learned councel for respondenta axpresaea his inabilgty o
to submit anything in regard to the present position. Me
submits that insp%te of his raheatad messages tha reapondents
ars not giving hiﬁ the details of the present position of
the cése. The sbove submis€ion is very unfortunate. The
Secretary, Department of Posts, New Delhi should examine
this issue in dap?h and take suitable remedial action
so as to avoid recurrence of such submission. If such
submissions are rapeated in future the Tribunal is left

with no option except to summon the raspondents to be

\,
b

pressent in this court for explainingrie case.

The applicant in this OA was issued with a
Memor andum of éhafgas under Rule 14 in pursuance of the
senction accorded by President undsr Rule 3 of CCS
{Pension) Rules, i972 Por instituting departmental
proceedings against him by Memo Dt.14.9.88 (Annex.1V).

"An Inquiry 0fficer was also nominated as can ba seen

from order No.7-25/87-Vig.Il D0t.6.1.93. The present
position of the inquiry is not known. The applicant
by this OA submits that rules are not followed whilae
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issuing the char%a shaat and also ordering inquiry in
this connectipn.! He fPurthaer submits that proper
approval Prom Eh? Président haq'nﬁt beqn taken and the
chargaimamo was bot issued.in a proper proforma for a

ratired officiall

This OA|was Piled to quash the defective

charge-sheet, I

‘At the time of admission of this DA it was

held by this triﬂunél that there was no interim relief

nacessary at thié stage and the Respondents are at

liberty to procesd further with the inquiry.

Tnia,caég was instituted on 23.6.93Fand:after
passage of ahuutiovar 3 years this case came for final
hearing. Evan aﬁ'this stage tha status of the case is
not known. " In fﬁa absence of the present status, the
only difection'that can be given in this UA is to permit
the applicant to Pile his defence QFAtamantﬂ on raceipt
of the inquiry prbceadinéé ' “' e all the

available contentions and also other contentions which

he may deem fPit b?aed on the inquiry report. 1If such

a reprssentation %s received the disciplinary authority

should consider the same in accordance with the rulss
and taka further éaciaioa in regerd to awarding of

punishment., If bgat atage is also already over, the
applicant 1is permittad to teke all the avalilablk

.who is competant il'.o award any punishment m@%&
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contentions as projectsd in the 0A and also othar

Autpority. He may file a suitahble

Aarnnanl e ko __umv s

such an appeal is;received, the same should be considsrad
in accordance with the rulas and pass a reasonsd order
expeditiously., |
|
In view of what is explainad above no furthar

order is considered nacessary in this 03.

* >

. ([T
TPG OA is disposed om terms of the above

direction. Mo EQQta;
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—AB<87 JAl PARRNESHUAR) (R. RANGARAJAN)
MEMBER (J:&}) MEMBER (ADMN. )
— 1 ! .
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Dictatad in open court
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